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IIT THE CENTFAL ADMINISTFATIVE TEIBIAL ,JAIFTR BEI]CH,JAIPU(__/’
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'Date of Decizion: 02.7.97
OA 294/96

Mavin numav son of Late Shri E.M.Arora, resident of O/ M/= Fam Chandra ulwant

Pai Chhakirsa, Iron Merchant, Chhavi Cinzma Foad, Suratgarh-335804.
' ... Applicant
Versus
1. Unicn of India throagh the Comphrollesr & Andicer Sensral of India,

Bahzaduor Shah Zafar Marg, Indraprastha Fost Office, Mew Delhi.
2. The Accountant General (ASE), Indian Audit and Accounts Depavkimsnt,
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Pajasthan, Bhajgwandas Poad, Jaipur.
« e« Respondents
CORAM:

HOI'ELE MF,GOFAL TRISHIIA, VICE CHAIFMAN

For the Applicant eee Mr.Vikram Zingh
For the Pespondents ve. Mr.Zakiv Housaain,kbrief holder for

Mr.M.Rafig
O-R-D-E-R-
FER - HUN PLE MF SOPAL - ITRIZ HHA, VICE CTHAIFMARM

Arplizant, Mavin Imar, in thiz application w/s 19 of the Administrative
Tribunala Act, 1985, haz claimed appointment to a post commensurakbe with his

qualificaticns on compassiomats Jrounds.

2. Beard thz learred counzsl for the parties. The connael for the partizs

have ajreed to thisg matter being dispessd of at the 2t
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3. The applicant's case iz that his father, who was Divisional Acosuntant
in the officz of the Accountani Seneral (ASE) at Jaipuar, died on 15.2.92 while
in service at the age of 56 yezara. Applicant farther states that his 2lder
krother is an employes in 3 Bank bat he iz living separately from him with his
cwn wife and children. The srncenfisnof the applicant iz that being unamplmyel
hz i unable to support his mother, =n vnmarvisd sister, hiz wife and two
children. It iz slas atated by the applicant that Jdus ko financial crises his
mother had to 8211 her housz in July, 1995,

4. On ths cohtrary, the respondents have astated that the 2lder brather of
the applicant, Shri Pravesn Dumar Avora, iz a Bank employze and he iz getting
galary cvar P2.3000/- pom. from the Ranl: and that hiz mother has a house of her
cwn. It iz also sktated that the applicant's mother =2lzo got Fe2.1,61,137.00 on

Encashment <tc. and -
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azcount of payment towards DIRG, Sroup Insurance, Leav

che iz alsc Jrawing penzion of P2.200/- pem. and dezarnezz relicef thereon as
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admissible under rulss from kime £o time. Tt i= sontendsd by the respondents
that the surviving memkers of the family were not facing any acute financial
crisis zafier the ]—atn of the Gowernment servant.

5. The learned counsel for the applicant has drawn attention t£o G.I.,Dept.

of Fer.& Trg.,0.M.Iw.12011/10/9]1-Esto (D), dated 23.9.1992, para-2 of which
reads a=z follows :-
"Z. It is clarified that the intention kshind the instructions ocontained
in para.9(d) of thiz Department's M, dated 30.4.1937, referred to .
above is not that application for conpassicnate appointment shonld be

rejected merely on the ground that the family of the deczasss

cvernment servant has received the Lan~£1tb under the varicus wel far
schemes. While theas benefits shenld e taken into ac-count, the
financial cordition of the family has to be aszseszed taking into

account its liabilities and all othsr relesvant factorz such as the
resence of an earniny member, size of the fawmily, ages of the children
and the easzential nesds of the family, cte., =o that a kalanced and

oljective azses
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ment iz made on the financial condition of the family

while consideving a request for alguantmant on compassionat: groand.”

It is berne cut by the record that the applicant's case for

]

appointment on compassionate basiz waz duly considersd by the compstent
authority as per rulez and it was not fond to ke a fit case as the intention

to give compaszionate appointment in velazaticn of novmal prossdure of
recruitment iz to enable the surviving memberz of the Jdeccaszd employees to

tide over the financial crizes which they have to face immediatzly after the

death of the Government servant. The elier brother of hc aprliczant is 2 BRank
employse and he iz Arawing salary cver P2.2000/- per nmnth. At the time of the

death of the Jdzceazed Govermment ssrvant the applicant's mother had a house of
her own, as disclozed by Ann.F-2. The family of the deczazed employee also
received Rs.1,61,157.00 on ascount of payment towards DIRS, Group Insurance,
Leave Encazhment =tc. The applicant's mother was sancticned a family pehsion
of E3.900/- per month and ]earness relief thereon as admizzible under rules
from time to time. . In view of theas factz, it cannot b2 said that the family

of the dzoeazzd Government szvvant is in a penurious oo ndlflnn.

6. In view of the facte statsd akeve, this application has no merit. It

is, therefore, dismisszd at the stajge of admizsion with no ordzsr az to costs.

Citywe
(GOPAL ERISHMA)
VICE CHAIRMAN




